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1. This is an application seeking condonation of delay in filing the appeal.

2. Heard.

3. Learned counsel for the respondent has no objection to the delay 

condonation application.

4. Even otherwise, we have gone through the affidavit in support of the 

application seeking condonation of delay. Cause shown is sufficient. 

Accordingly, the application is allowed. The delay in filing the appeal is 

condoned.

(Order on memo of the appeal)

5. Heard learned counsel for the State and Sri Gaurav Mehrotra, learned 

Senior Advocate assisted by Sri Tushar Mittal & Ms.Shreiya Agarwal, 

learned counsel for the respondent.

6. The appellants have already preferred an application seeking vacation 

of the interim order which is impugned herein. Even otherwise, it is an 

interim order which is under challenge which does not decide any issue 

substantially. Appeals against such orders are not maintainable. We, 

accordingly, dismiss this appeal without prejudice to the rights, if any, of 
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the State to press the application for vacation of interim order before the 

writ court.  

February 9, 2026
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